185

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

OA 238/2024

IN THE MATTER OF:
News Item titled “UP gives permission to

fell 1,12,000 trees for road along upper Ganga

Canal” appearing in Hindustan Times

Dated 01.02.2024” ...Applicant
Versus
STATE OF UTTARAKHAND & ORS ... Respondents
INDEX
S.NO Particulars Page No
1. Reply on behalf of respondent No (ix),

Principal = Secretary, Public = Works 2-6
Department, State of Uttarakhand.

2. That the copy of the letter dated
04.04.2024 of Executive Engineer, PWD, 7-12
Haridwar, Uttarakhand and letter dated
04.05.2024 by executive Engineer,
National Highway Sgcfion, PWD,
Dehradun, Uttarakhand is annexed
herewith for your kind perusal.

Through

Adv Anjali Rajput

Chamber no 136, M.C. Setalvad Block,
Supreme Court of India

New Delhi-110001

9811777369
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, AT NEW DELHI Q“-"‘*\\ oy
{"' ’/'4.'3 Uiy -/ N

OA 238/2024

IN THE MATTER OF:

News Item titled “UP gives permission
to fell 1,12,000 trees for road along
upper Ganga Canal” appearing in

Hindustan Times Dated 01.02.2024 ... Applicant
Versus
STATE OF UTTARAKHAND & ORS ... Respondents

REPLY ON BEHALF OF RESPONDENT NO (IX), SECRETARY,

PUBLIC WORKS DEPARTMENT, STATE OF UTTARAKHAND IN

COMPLIANCE OF THE ORDER DATED 21.02.2024 BY THIS

HON’BLE TRIBUNAL.

Most respectfully showed:
I Vineet Kumar About 40 years, S/o Anoop Singh Meena, presently
posted as Additional Secretary, State of Uttarakhand do hereby
solemnly affirm on oath and state as under:

1. That in my abovementioned official capacity, I am acquainted

with the facts and circumstances of the present case, and I am

fully competent--t@;- ile present Reply by way of Affidavit.
_ eaLs LG &
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2. That the above-mentioned case was listed on 13.03.2024 upon
suo moto cognizance of the matter and passed the following
directions:

“6. We have been informed that a part of this road is to pass
through State of Uttarakhand and in that process, State of
Uttarakhand is also involved in cutting the trees. Hence, we
also implead the following as respondents:

vii.  Principal Chief Conservator of Forest,
Uttarakhand.

viil. Principal Secretary, Department of Environment
and Forest,

Uttarakhand.

ix. Principal Secretary, Public Works Department,

State of Uttarakhand. “

“9. Let the reports in terms of above observations be filed by
the respondents at least one week before the next date of
hearing.

10. Let notice be issued to Respondents No. (vi), (viy), (viii)
and (ix) for filing the response at least one week before the
next date of hearing. “

3. That the above-mentioned case was listed on 20.05.2024 and
then again on 24.05.2024 wherin the answering respondent
were given time to file their reply.

4. It is submitted that NH58 was the national Highway before it

was numbered. That in 2010 Ministry of Road and Transport

and /];]iE-hWﬂVS published a new numbering system for national
_76 L A s '
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Highway network. That with the renumbering all national
highways in India, various segments of NH 58 got new NH
numbers, NH falling in the Uttarakhand territory concerning
the issue in case were which were:

A- NH 34 from Rishikesh to Haridwar.

B-NH334A from Haridwar to Laksar and Purkazi
town in Muzaffarnagar district on Uttarakhand-
U.P. border.

C- National Highway 334 (India) from Purkazi to
Meerut.

D-National Highway 34 (India) from Meerut to
Modinagar and Ghaziabad just short of Delhi.

The highway bypasses the towns and cities en route from
Haridwar to Meerut.

S. That it is informed that Highway no 334 covers the districts of
Bulandsher- Muradnagrar- Meerut- Khatauli- Mujaffarnagar-
Purkaji Roorkee -Haridwar was constructed by National
Highway Authority of India, government of India. That road
situated in district Mujaffarnagar till Purkaji falls under the
territory of State of Uttar Pradesh and thereafter from Narsan
till Haridwar in territory of State of Uttarakhand.

6. That National Highway No 334 A commences from Purkaji,

district Mujjafarnagar Uttar Pradesh and joins in Haridwar,

I
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Uttarakhand. That distance from 0.000 till 15.000 Km falls in
territory of State of Uttar Pradesh and 15.00 (Khanpur) till
61.500 falls in territory of Uttarakhand.

That separate from national Highways no 334 and 334A, a
canal track/ Kawad Marg on the banks of canal connects to
Haridwar via Muradnagar- Meerut- Khatauli- Purkaji-
Roorkee. That the entire Kawad Marg/canal Track is under the
control of the Uttar Pradesh Government and no measures
have been taken by the Public Works Department, state of
Uttarakhand. That the copy of the letter dated 04.04.2024 of
Executive Engineer, PWD, Haridwar, Uttarakhand and letter
dated 04.05.2021 by executive Engineer, National Higi'lway
Division, PWD, Dehradun, Uttarakhand is annexed herewith
for your kind perusal.

It is also submitted herein that neither any construction work
pertaining to this track or any felling of trees were done by nor
any permissions were sought from the answering department.
That the present affidavit on behalf of Principal Secretary, PWD
State of Uttarakhand, in compliance of the directions passed

by this Hon’ble tribunal.
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N1
Deponeént

VERIFICATiON

I, the deponent above named do hereby verify and say that the
contents of my above reply by way of affidavit are true and
correct to my knowledge based on record, no part of it is false
and nothing material has been concealed there from. The legal
submissions are further true as per legal advice received and
believed to be true and correct.

Verified by me at....}\/. 3"&% on thisX9)..day of :M.C’.&".).'2024.

Identified by LTT1
I, Birendra Singh Panwar, presently ”E’ “Q’E"FM
posted as Section Officer, Public Works l'-?-"..;‘-.

Department Section- 3, Secretariat, '
Dehradun, do hereby declare that the
person making this affidavit and alleging
himself to be the deponent is known to
me from the perusal of records in this

ol

ﬁa ingh Panwar Adv Anjali Rajput

) . Chamber no 136
Section Officer, Section-3 PWD ;
cetion L 5 M.C. Setalvad Block,

Supreme Court of India
New Delhi-110001

Through Counsel
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Office of the Executive Engineer, National Highways, Division, PWD, Dehradun Uttarakhand.
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Office of the Executive Engineer, National Highways, Division, PWD, Dehradun Uttarakhand.
Email - eenhdn’n@gmaﬂ. com

Hid: I ' ' e/ /2024
ar H, -
3eferoT g,
10T 1090 e, shofSofdo,
|
farr— 70 T wRa Ao, 78 el § aifva @ aﬁaﬁ 1238 / 2024 g

TER, faHI 01022024 T TR USU ST T Y & Gy F |

TEH— T siffgwn, SHE womr SaRrEvs, @iofofdo, SENeE @1 Usie 1803 /148
RM0710—(S0) / 2021 fRF1F 03.05.2024 |

wﬁwﬁmﬁ%w%mﬁwm%%mmoﬁoxa

(TR R— ARG — G [ T R— XA -6 H—BRER) WS oarnt e
wIiErRYT, HIRG WRpR gRT a8 | S 6 SR oewr ¥ S9Ue OUeRR § ReToN de ar
ARG & Y IS g § aRed €1 j07I0 o 334Y (ReOI-ARR—ERER) S GRepT
(SR U)W YR™ BIeY AR B 8¢ BREN ¥ Siedl 81 99 0,000 ¥ 15.000 9% Sw¥ T
@ G H Tl 999 15.000 ( )ﬁmseoﬁmaﬁ@mﬁm?l—aﬁaﬁmﬁﬁ
IR W g qeR Tedl /e Anf AeX ¢ AR RETR-TRe - R i—wed
BT BV A1 @Y sRER W wWisdr w‘rﬁwT 8Y qafﬁ/ma'a apl Rferg v, G‘Eﬁ?tﬁ‘%‘[ G
aeflRer 2|

'\‘:I'E'FFI'.— Line Diagram.

(g0 <usw )
SRy srf¥rgm,
IS AR @vE, wofofdo,
- . BN |
g3ieh: / ' =Ti: / /2024
. oIy e siffasan, IS eEE SoRavs, dlofFofdo, Gc&lk‘&"l DI I SURIGT G-

U3 B A A ] garet uia |
2. wfaferly were s (agef), owo @vs, wiofofdo, Sewes w1 gemel Uit |




10

194

Q0HI0 0—334T, 2RER—TTER—X®I], Dot

e 5150 FR0M0, TR pe

STE AETHYTR ¥ Rro®o 01 (GRETSN) ¥ 15 e, STRTETS XV ¥ S
5 (@) ¥ fe0¥I0 61500 ERe™) T

=Rer # fHoHI0 16

|







12

ri Q l ) g=ig @us, dlFfa, qauRr, eRgr
e Phone/Fax No. 01334-227446, E-Mail ID — eepdhar@rediffmail.com
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